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REPORT DATED 25-04-2023 OF THE ENVIRONMENTAL ENGINEER, TELANGANA
STATE POLLUTION CONTROL BOARD (TSPCB), REGIONAL OFFICE, KOTHAGUDEM
(RESPONDENT No.5) IN OA NO. 27 OF 2023 FILED BY SRI TELLAM NARESH & ANR
Vs UNION OF INDIA & Ors.

It is to submit that an Original Application No, 27 of 2023 was filed by Sri Tellam Naresh &
Another Vs Union of India & Others before Hon'ble NGT, Chennai against construction of
Sitamma  Sagar Multipurpose Project, Bhadradri Kothagudem District without obtaining
Environmental Clearance which is a violation of the EIA Notification, 2006.

In this reqard, the following is Submitted: -

1. Ttis to submit that the Ministry of Environment, Forest & Climate Change (MoEF&CC) has
issued Environmental Impact Assessment (EIA) Notification, 2006 vide No. S.0.1533 Dt.
14th September, 2006.

2. As per the EIA Notification, 2006, new projects or activities or the expansion or
modernization of existing projects or activities listed in the Schedule to the EIA Notification
shall obtain prior Environmental Clearance from the prescribed Authority,

3. The Appendix IV of the EIA Notification stipulates procedure for conduct of Public Hearing
as a part of Public consultation. A copy of the Appendix-IV of EIA Notification, 2006 is
enclosed as Annexure-I.

The project proponent obtained Terms of Reference (ToR) from the MoEF&CC, Government
of India vide Order dated 29.06.2022 for the above project.

The proposal for the Environmental Public Hearing is not received by the Respondent Board.

TT——
Date: 25-04-2023 %

Place: Kothagudem ENVIRONMENTAL ENGINEER

ENVIROMMENTAL ENGI’NEE.R
TS Poliution Contro] Boarqg
Regionaj Office, KOWMGUDEM



APPENDIX 1V
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING
1.0 The Public Hearing shall be arranged in & systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) of in its
close proximity District _wise, by the concerned State Pollution Contro! Board (SPCB) or the

Union Texritory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Poliution Control Committee, in whose
junsdiction the project is located, to arrange the public hearing within the prescribed
statutory pedod. In case the project site is extending beyond 2 State cr Usion Temritory, the
public hearing is mandated in each State & Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB ot UTPCC for holding
the public hearing as per this procedure. ;

22 The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (elecironic) copies of the draft EIA Report with the generic

é‘t_?\__ﬂ:tzire given in Appendix 1l including the Smmmwgmg_@gsi&&m@i

Teport in English and in the local language, prepared sirictly in accordaace with the Terns of

Reference. communicatec after Scoping (Stage-2). Simultancously the applicant shall arrange
: ove. draft EIA Report

to forward copics, one hard and one soft, of L along Wifhthe
Summary EIA report o the Ministry_of Environment and Forests and to the following,
wm&ﬂggﬁfﬂ%&@@ﬁmm@mmwwmum

- (a)  District Magistrate/s
(b) Zila Parishad or Maunicipal Corporation -
(©) District Industries Office ~ :
(d) Concerried Regional Office of the Ministry of Environment and Forests -~

2.3 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it x:‘:%sin their
s to the

regpeciive jurisdictions requesting tie interested persons {0 send their comm
concerned regulatory amthorities. They shall also make available the draft EIA Report for
inspection electronically of otherwise to the public doring norma! office hours till the Poblic
Hearing is over. The Ministry of Environment and Forests shall prompily display the
Summary of the deaft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at notified place during normal office hours in the
Ministry at Dethi.

24 The SPCB or UTPCC concerned  shall also make similar arrzngements for
giving puslicity about the project within the State/Union Territory and make availabie the

Summary of the drall Environmental Impact Assessment report (Appendix I A) for
inspection in select offices or public libraries or panchayats €. They shall also additionally
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make available a copy of the drafi  Environmenta | Impact Assessment repori o (e ah0ve
five authorities/of Tices viz, Mi

pistry of Environmeni and Forests, Dristricr Megistrde eic.

3.4 Notice of Public Hearing:
3.1 The Member-Secretary of the concerned SPCR or UTPCC shall finalize the dats,

me and exact venus for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Jmpact Assessment report from the **mewt proponent, and
advertise ‘ne same in oné major National Daily and one Regional \e{ﬂnu.lu! Daily. A
minimum notice period of 30¢hirty) days shall be pro vided to the public for furnishing their

2SpOnses;

3.2 The adveriisement shall also inform the public about the places or-offices wheve
fhe public could access the draft En vironroental Impact Assessment report and the Summern
Environmental Impact Assessment report before the public heaning.

g.j No postponement of the date, time, venue of the public hearing shall he undertaken,

umlese some untoward emergency situation occurss and only on the recommendation of the

cgﬁ;dmcd Tistrict Magistrate the usi,,uneme'lt shali be notified to the public through the

same National and-Regional vernzeular &31" and also prominently displayed &t 4 e
inn

ideniified offices by the concerned SPCB or Un Territory Polluton Coatrol Tommitiee:

Y
,i"'!
S
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34 I the above excepional circummstancss fresh dc'ﬁ‘, sme an¢ venue Tor the public
c:'::s“‘"at‘m* shali be decided by the Member —Secretary of the concern ed SPCE oy UTPH
\station with the District Magistrate and notified afresh as per procedurs ynder

=)

4. The Panel

4.t The Districr Magistrate or his of her represenia Iwe not below thw rank of an

' Diistr sisted by a rcma*;entatwe of SPCHE or UTPCLT, shalt
and preside over the ertirs puble hiearig process.

8.0 Videograpny

3.3 The SPCB or UTPCC shall arrange ro video film the entire pro ceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing U.uc:wdmzs while

forwarding it to the Regulatory Authority concerned. .

EE Proneedings )

€. The attendance of sy presens ai the venue shall oe potec and

arnexed with the final procesdings.

6.2 Trere shall be 70 quorum reguired for zitendance for s starting the proceedin

&.3 & representaiive of the applicant shall initiate the proceedings with 2 preser tations

Cn e p:w-cm and the Summary £iA report.

shall be granted the op portaniy 1o secks
e Applican: The suinmary ot ke putblie
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCR or UTPCC and read over to the aadience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded io the SPCB/UTPCC concemed.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall aiso be prepared in the local language and iz English and annexed to the procesdings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB. or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory avihorities
and the Applicant concerned.

7.0 Time period for completion of public hearing
4. - 4 . - . ~ - O g
=g The public hearing shall be completed within z period of 45 (forty five) days from

date of receipt of the request letier from the Applicant. Therefore the SPCB or UTPCC .

concerned shall sent the public hearing proceedings to the concerned regulatory aothority
within B(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
anthority concerned along with the final Environmental Impact Assessment report or
supplementary” report to the draft EIA repornt prepured after the public hearing and public
consultations.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Ceniral Government in Minisiry of Environment and Sorests for
Category ‘A’ project or acti vity and the State Government or Union Termitory Adininistration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid dovn in this notificagor.
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Item No. 01:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 27 of 2023 (SZ)

IN THE MATTER OF:

Tellam Naresh,
Telangana and Anr.
...Applicant(s)

Versus

Union of India, _

Rep. by its Secretary, . e )

MoFF&CC, New Delhi and Ors. :
; . ..Respondent(s)

il

Date of hearing: 24:03.2023. -
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CORAM:

HON’BLE Smt. JUSTICE PUSHPA'SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Sravan Kumar.

For Respondent(s): Ms. Lavanya represented
Mr. T. Sai Krishnan for R5.
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ORDER

1. This is an application alleging that the project called ‘Sitamma
Sagar Multi Purpose Project’ at Ammagaripalli Village of
Aswapuram Mandal, Badradri Kothagudem District in Telangana
has commenced its construction work without Environmental

Clearance which is a violation of the EIA Notification, 2006.

2. From the perusal of the‘récori:is, it is seen that earlier the Chief
Engineer and the projecﬁ\?}’pponent ha@g}ven an undertaking on
24.02.2022':’&1&{‘1'10 component and construction under the present
propog‘al%};ll be commenced before obtalmng‘the Environmental

Clearance.

3. The tenhs _of rg.féi.‘et}ce was 1ssued;o .tlhe ;Pg:gjéct proponent as
early as onSfWSZOZZ»,and thesame lspg;émg consideration. Itis
a settled proposition and to the knowledge of any project
proponent to get Environmental Clearance, as the project cannot
go on without obtaining the Environmental Clearance. Further,
before obtaining Environmental Clearance, the EIA study and the

public hearing should have been conducted.
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4. As alleged in the application, if the project is going through
rivers, forest lands, etc., then clearances from the appropriate
authorities also have to be obtained. If the project involves two

States, then interstate clearance also should have been obtained.

5. Asitis alleged by the applicant that none of these clearances have
been obtained by the project proponent, we are of the view that
the prima-facie case has been made out for granting an order of
injunction restraiirﬁng the project. proponent.

6. The prﬁfect proponent who is Respondent’"Nf%B is directed to
stop tﬁéﬁrprojéc_t forthwith. It is made clear thatm the event the
projeéf:ﬁ‘opoﬁjgnt had obtained the Envuonmental Clearance, it
is opeﬁ:fof him .'tjb,-';qnting_e"':fhe_pmj ect.'-’:.-.h:

3 G

.Q.

7. Post the matter on 26.04.2023.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No. 27/2023(SZ)
24t March 2023. AD.
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